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SLP(C) No. 14608 OF 2002

| TEM No. 60 Court No. 10 SECTI ON | VA
AN MATTER
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (G vil) No.14608/2002
(From the judgenent and order dated 24/06/ 2002 in SA 914/01
of The H GH COURT OF M P AT JABALPUR)
PRATAP RAI TANVWANI & ANR Petitioner (s)
VERSUS

UTTAM CHAND & ANR. Respondent (s)

(Wth prayer for interimrelief)

Date : 30/09/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI
HON BLE MR JUSTI

SABHARWAL

CE Y. K
CE H K SEMA

For Petitioner (s)
M. Prakash Shrivastava, Adv.

For Respondent (s)
M. S.S. Khanduj a, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
........ L oo T T T T T J
SP2
In terms of the letter circulated by the counsel for
the petitioners, the case is adjourned for three weeks.
SP1

[ Naresh Kumar ] [ Kanwal Si ngh]
Court Master Court Master



